
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR. ""-. 

.O.A N0.5 00/96 Date of order: 24.6.1999 

Keshar Singh, S/o P:j.ta sincrh, Mate C/o P\,JI(C) t _, 

Jaipur under the VJestern Railway, t1:tlgo:l.am, 

Jai~)Ur, aged about 3 9 years, resident of Jaipur. 

· ••• Applicant • 

Versus 

1 • The Union of Irrl ia, through the General Manager, 

1/Jestern RaihJay, Church Gate, Bombay. 

2 o The Ch i.e f Engineer (S&C), West ern Railway, Ja ipur. 

3. The Divisional Raih;ay Nanaaer, t"Jestern RaihcJay, 

Jaipur. 

The Permanent ~r.Yay Inspector (C), !tJestern Raih.,ay, 

Nalgo:l.am, Ja ipur. 

• •• Respondents. 

None Present for the applicant. 

Ivlr .Man ish Bhandari counsel for respon::3.ents. 

CORA.t-·1: 
-~--· 

Hon 1ble JVlr.Gopal Krishna, Vice chairman 

PER HON 1BI1E MR .GOPAL KRISHNA, VICE Q-IAIR.t·1AN. 

Applicant Keshar Singh, in this application has sought 

a direction to the resporrlents to grant him the pay of the 

post of Mate for the perio::1 he worked as !vB.te as also for 

.a direct ion to absorb him as a regular Hate from the date 

he has b~en \-vorking as I"late and grant all consequential 

bene fit:s. 

2. None is present on behalf of the applicant. since Mr. 

R.c.Gaur, counsel for the applicant had expired, notice 'i.\las 

issued .to the applic::1nt informing him about the death of 
. ~-~·~.at 

his counsel and the datejfor hearing in this O.A but the 

CrKN·~ applicant has not turned-up t c:day. 

e • • 2 • 



2 : 

3 • ~>Je have heard the learned coanse 1 for the respondents 

and have carefu:!.ly perused the records. 

4. It has been averred by the applicant that \,Iork of ~ . 

Hate has been taken from him for the last more than 13 years 

but the pay of the post vJas denied to him. It is pleaded 

by the ap·plicant that his· servicesl:should be regularised on 

the post of Hate after taking the work of Mate from him 

for about 13 years. The applicant pro:l'-lced Annexure-A1 and 

Annexure-A2 to prove that he has served as t-1ate from 

22 .7 .1983 to 13 .2 .1985, from 18 .2 .1985 to 25 .4 .1985, from 

5.6.1985 to 10.9.1985 and from 15.10.1985 to 28.8.1986. 

5 • It is stated by the respondents in the reply that ·the 

service card vJas issued by the Rajfkot Division of the 

v·Testern Raih1ay and this fact has not been controverted 

by the applicant by ·way of filing a rej oind,er. The 

contention of the respondents i.s that after the transfer 

of the applicant in the construct ion Tfiling at Jai~Jur in the 

year 1986, he has through/out been v1orking as Gangman/ 

I<hallas i on which post temporary status has also been 

granted to him vide order dated 3 .7.1987 as mentioned in 

Annexure-R1. There is ample evid.ence on the record to 

show that after the transfer of the applicant in the 

construction \\ling at Jaipur, he has been working as Gangman 

. and not as Mate arrl as such he is not entitled to be absorbed 

on the post of Mate • 

6. In the circurrstances, we find no merit in this application. 

The application is, therefore, d ism is sed with no order as to 

costs. 

(N .P.Navvani) 
1-'l...embe r (A ) • 

. 44r-~H 
, (Gopal Kr ~shna) 
vice chairman. 


